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THE MINISTER OF LABOUR (SHRI K. 
V. RAGHUNATHA RED-DY): I have 
listened to the hon. Member with the utmost 
attention. 

1 ■    ■ —   . — 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD MATHUR): Now, Bill to be 
introduced; Mr. Viswanatha Menon. 

The Pensions (Regulations) BilL^ 1974 
SHRI VISWANATHA MENON (Kerala) : 

Sir, I move for leave to introduce a Bill to 
provide for thet grant and regulation of 
pension, gratuity, dearness and other 
allowances and benefits, payable by the 
Central Government to its employees or their 
dependents, on retirement, voluntary or 
otherwise, or on the death of the Government 
servant and for other matters connected 
therewith. 

The question was put and the motion was 
adopted. 

SHRI VISWANATHA MENON: Sir, I 
introduce the Bill. 

THE      CONSTITUTION       (AMEND-
MENT) BILL, 1970 

(Insertion of New Article 16A,—contd). 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): Mr. Vice- 
Chairman, I have listened to the 
speeches of the hon. Members very 
carefully and lam grateful to them 
for the interest they have shown in 
the unemployment problem. It "may 
not be possible for me to reply to the 
points raised by all the hon. Members 
separately. But certainly I will Hear 
in mind to accommodate them in my 
reply.   

The sole objective of the Bill moved by 
Shri Shyam Lai Yadav is to provide for the 
right of employment failing which right to 
unemployment   allowance   as part   of the 

Fundamental Rights and thereby to make it 
justiciable. This is sought to be done "by 
inserting new article 16A in the Constitution, 
which reads as follows: — 

Every citizen above eighteen years of age 
shall have the right to employment and in 
the event of his failure to procure any 
employment, he shall be entitled to an un-
em-ployment allowance t° be paid by the 
State at such rate as may be. prescribed by 
the Government concerned from time to 
time by public notification. 

Therefore the issue involved in the 
proposed Bill relates to right of employment 
failing which right of unemployment 
allowance. In the Statement of Objects~and 
Reasons, the hon. Member has observed that 
at present the right to an adequate means of 
livelihood forms part of the Directive 
Principles of State Policy, but this provision 
in article 39(a) has neither served any purpose 
nor has it achieved the desired objective. 

Sir, this contention does not appear to be 
justified, in view of the various efforts made 
by the Government in the successive Five 
Year Plans for creation of more and more 
employment opportunities. Here, I would not 
like to burden the hon. Members with all 
those schemes which have been formulated by 
the Government in all these Plans till date. If 
they so like, I can enumerate them. For 
example, in the First Five Year Plan between 
1951-56, eleven point programme was put 
into action, and schemes were: 

(1) Adequate  assistance to small 
industries; 

(2) Extension   facilities  for  train 
ing workers; 
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(3) Purchase policy of the Government 

to be oriented towards indigenous 
production; 

(4) Establishment of adult education 
centres; 

(5) Extension of National Extension 
Service; 

(6) Development of road transport; 

(7) Slum   clearance; 

(8) Encouragement of private 
construction; 

(9) Relieving   power   shortages; 
 

(10) Stepping up of work and training 
camps; and 

(11) Establishment of one-teacher 
school in rural area. 

These and other Plan schemes were 
executed in the First Five Year Plan and they 
generated 5.5 million jobs of which 4.5 
millions were in non-agricultural sector and 
one million jobs  were in the agricultural 
sector. 

In the Second Plan during 1956-61, there 
were certain special schemes for educated 
unemployed, namely: 

(1) Intensive development of small-
scale  industries; 

(2) Co-operative goods transport; and 

(3) Work and orientation camps. 
Sc§ Sir, these and other development 
schemes created about 8 million jobs 
of which 6.5 million jobs were in the 
non-agricultural sector and 1.5 million 
jobs were in the agricultural sector. 
During the Third Plan period, namely, 
during 1961—1966, also some special 
schemes were executed and they were 
the Rural Employment Programmes. 
Under this scheme, four lakh persons 
got work for about a hundred days a 
year.    About  14.5  million  jobs  were 

created during the Third Plan period of which 
10.5 million jobs were in the non-agricultural 
sector and 4 million jobs were in the 
agricultural sector. So, Sir, during these three 
successive Plan periods, so many jobs were 
created. About the Fourth Plan schemes also, 
Sir, I would like to say something. This Plan 
lasted from 1969 till 1974 and five special 
schemes were taken on hand. The first one 
was the Small Farmers Development Agency 
and the Marginal Farmers and Agricultural 
Labourers Development Agency. Under this 
scheme, Rs. 3,686.98 lakhs were spent for 
I8.0I lakhs of beneficiaries till February 1974. 
The second scheme was the Drought-prone 
Area Development Programme. Under this 
scheme, a sum of Rs. 8,323.00 lakhs were 
s.eat from 1970 to 1974 and 1,526 lakh man-
days' work was created. The third scheme was 
the Crash Scheme for Rural Employment. 
This scheme lasted for about three years, that 
is, from 1971 to 1974. In 1971-72, under this 
scheme, a sum of Rs. 3,115,58 lakhs were 
spent and about 789.6 lakh man-days' work 
was created. The figures for 1972-73 are: Rs. 
5,334.40 lakhs and 1,344.15 lakh man-days' 
work, and for 1973-74: Rs. 4094.05 lakhs and 
1,019 lakh man-days' work was created. 

Then, Sir. the fourth scheme was the Pilot 
Intensive Rural Employment Project. This 
also was run for about two years so far and 
under this scheme also Sir, a good amount 
was spent. In the year 1972-73, a sum of Rs. 
118.75 lakhs was spent and 32.12 lakh man-
days' work was created. Then, in 1973-74, an 
amount of Rs. 11.15 lakhs was spent and 2.97 
lakh man-days' work was created. 

The fifth scheme was the scheme for the 
educated unemployed. It was started in 1971 
and it lasted for about three years. I would 
like to give some figures pertaining to this 
scheme also. 
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DR. K. MATHEW KURIAN (Kerala): 
These figures do not prove anything at all, 

SHRI BALGOVIND VERMA: No. These 
figures prove that the Government is 
conscious of its duties and the Government 
realises that the problem of unemployment 
has got to be solved and the Government is 
doing its best to solve this problem. My 
intention is to prove that the Government is 
not sitting idle and it is doing something. 

DR. K. MATHEW KURIAN: You must 
give the figures of the persons who are 
unemployed. That also you must give. 

SHRI G. LAKSHMANAN (Tamil-Nadu) : 
Alongwith these figures, you must give the 
figures relating to the growing 
unemployment, the number of persons who 
remain unemployed after the implementation 
of each of these schemes. 

SHRI  BALGOVIND VERMA-   I  am 
coming to that question.    So, Sir, in these 
three years, jobs for lakhs    oi persons    were    
created.    Then,    Sir there    is    the    other  
scheme.    It  is called  the  Special 
Employment  Programme for the States and 
the Union Territories.    It started in 1972-73 
and continued  up to  1973-74.    Here,  too, 
Sir,   nearabout    384    lakh  man-days' work    
was    created.      Then    half-a-million jobs 
programme was taken up in   1973-74   and   
jobs   were   provided to 3.34 lakhs  of 
persons..    Similarly, Sir,   in   the   Fifth   Five   
Year   Plan, which is to last till 1979, the 
employment promotion programme was taken 
up in hand and a budget provision of Rs. 40 
crores has been earmarked for the purpose    
for    1974-75  and  I  am sure good many jobs 
will be created. So, Sir, in conformity with the 
objectives   embodied   in   the   Constitution, 
employment has been accorded a high priority  
in  the  successive Five Year Plans. 

The    Government     Resolution    of March 
1950 stated that the objective of planning in 
India was to promote rapid rise  in  the  standard   
of living of the people by efficient exploitation 
of    the    resources    of    the    country, 
increase in production,    offering  opportunities  
to  all,  in  the  service   of the community.   
Then, in 1954 Parliament    adopted    a    
Resolution, stating that the objective of 
economic policy should    be    socialistic      
pattern    of society.     Sir,   towards   that   end   
the tempo    of    economic development in 
general, and industrial    development in   
particular,   should  be  stepped  up to the 
maximum, so that they  result in appreciable  
increase    in    national income and 
employment.    The Third Plan emphasized that 
economic  activity must be so organized as to 
achieve an ideal way of living for all citizens, 
specially  for those     in    low-income groups 
who are lacking opportunities of work.   The 
Fourth Plan laid stress on increasing, 
employment opportunities and adoption of 
labour intensive techniques   to   the   maximum   
extent possible. 

Thus Sir, continued efforts made since 1951 
have no doubt resulted in a substantial volume 
of new employment opportunities. However, 
because of the growth in the labour force 
being faster than the pace of the employment 
generation and the constraints on resources for 
investment, the employment generated was 
not adequate to meet the requirements of 
growing labour force. As a result, 
unemployment has continued to grow over the 
years. 

Although precise estimates are not 
available at present, a committee of experts  
on unemployment—Dantwala 
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Committee—was «et up by the Planning 
Commission    in    the    year J9fiS, which  
examined the  estimates  made by the    
Planning    Commission    and presented in 
Plan documents together with    otbe-    
connected     issues    and suggested    in    
renorts    submitted tn Government in 1970 
certain improvements  in   the   collection   of    
statistics on   employment   and   
unemployment, which would make it possible 
to make precise  assessment  of    
unemployment situation,     both     
Qualitatively     and quantitatively,  in future.    
Again,  to undertake necessarv  mens,     a    
comprehensive  Labour  Force    survey    in 
this regard has alreadv  been  under way for 
some time past. 

Meanwhilej  in  December   1970   the 
Government had  appointed     another 
committee   on   unemployment   under the 
chairmanship of Shri B. Bhagwati, to assess, 
inter alia the    problem    of unemployment     
and     under-emnloy-ment, in the background 
of the recommendations of the    Dantwala      
Committee.     The   Committee      estimated 
the   magnitude   of   unemployment   to be of 
the order of 18.7 million.    Sir, out of these 
18.7 million?   9 millions were unemployed    
and    9.7    millions were working for less 
than    14 hours a  week and,  therefore,     
they    were treated as on Par with the 
unemployed.    Of    these    18.7    millions,    
16.1 millions were in the rural areas and 2.6 
millions were in the urban areas. Of   these   
6.1     millions,  7.6      millions females,   and   
of those  in the  urban areas  1.6 millions    
were    males  and 1    million    were    
females.    Sir,    this Committed has 
emphasised that these findings   can   only   
roughly   indicate the dimensions of the 
nroblem.   Here, I   would   like  to   tell   you  
that   one cannot say with accuracy the extent 
of  unemployment    in    the    country. Some 
time back., a survey was conducted by the 
D.G.E.T. which revealed that nearlv 50 
percent of registrants with Employment    
Exchanges    were really unemployed.   It 
also   indicated that  42.3  per cent  were    
those    who 

were employed somewner«» and wanted  
employment   to   better  their  lot. Seven per 
cent were those who were getting   education   
somewhere     They were not interested in 
getting employment as such but, would give up 
their studies if they got suitable    employment.    
Therefore, no estimate can be arrived   at   
regarding   unemployment in the country.    
The Bhagwati Committee  too  has   suggested  
a  number of measures    which    will   lead to 
a better assessment of employment and 
unemployment      nosition      in      the 
country. 

Sir, pending the submission of the 
final report    the    Committee on Un 
employment had submitted an interim 
report in February  1972. Keeping in 
view the  urgency and the mounting 
problem   of  unemployment     and     the 
need to suggest      suitable      remedial 
measures to be taken up immediately, 
the recommendations contained in the 
interim report were examined by   the 
inter-ministerial  working     group     set 
up by the Planning Commission and* 
the suggestions made by the    group 
regarding the allocation to   be  made 
for     various     employment     schemes 
during   1973-74   were   kept   in   view 
while formulating the annual plan of 
the Central Ministries and the State 
Government   for   1973-74.     The   final 
report of the Committee was received 
in May  1973  and  a summary  of the 
main   conclusions   and   recommenda 
tions made therein  was  laid  on  the 
Table of both the Houses  of Parlia 
ment  the   same   day.     Subsequently, 
on 3.8 1973i the full reDort itself was 
laid on the Table of both the Houses 
of Parliament.    The  recommendations 
contained  in the final  report of the 
Committee were gone into by an inter- 
ministerial  working  group  appointed 
by the Planning Commission and the 
recommendation   of   this   group   was 
received in April 1971.    The Ministry 
of Labour, Directorate  General of 

Employment and Training have since 
forwarded the recommendation given in   the   
Committee's   report   together 
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with the views expressed on each re-
commendation by the intei-ministerial working  
group    to    the     concerned 
Ministries/Departments    for      further 
processing and for obtaining Government's 
orders to initiate action thereon.       The     
concerned      Ministries/ Departments have also 
Deen reauested to nominate a Senior Officer as 
the Liaison  Officer  for  co-ordinating     the 
work  in   this  connection.    Sir,   as    I stated 
before, there are    no    precise lata available tor 
unemployment.   But the lack of precise data 
relating to the quantum   of   unemployment  nas   
not prevented     the     Government     from 
taking suitable remedial action against 
unemployment.      Whiie        steps we.e taken     
to    accelerate    tne    Dace    of development 
during the Fourth Plan so as to ensure the 
creation of a large number of employment 
opportunities, it was felt that normal 
programmes included in the Plan alone would 
not meet   the   unemployment      problem 
adequately.    The   Government    there-. fore, 
initiated    a    large    number    of special 
measures to create    a     substantial number of 
additional employment opportunities both in the 
rural and   urban  areas    of    the  country. 
Keeping in view the special needs of the weaker 
sections of the area where the   problem   is   
most   acute,   certain special programmes 
designed both for increasing   the   earning   
capacity   as well  as  creating  additional  
employment   opportunities   were   drawn   up 
and are being implemented since the year 1970-
71.    Some of the more important  of these  
programmes  as       I have told you while 
dealing with the Five Year Plans, are:   the small 
farmers   development   agency:   marginal 
farmers   and   agricultural     labourers projects;    
drought.prone    areas    programme;  commonly  
known   as  iural works  programme;     
development   of diy farming; area development 
scheme 
for  development   of     infra-structure 
like   roads,   regulated   markets,   etc.; 
and a scheme for agro-service centre. 

  Sir, during 1971-72, two schemes were 
sponsored by the Central Government. They 
were: the crash scheme for rural employment 
and the scheme to assist the educated un-
employed. For the crash scheme for the rural 
unemployed, an allocation of Rs. 50 crores 
was made. The idea was to organize work on 
an average for 1.000 uersons in rural areas in 
each district for a period of 12 months.    The  
scheme was  continued       during the Fourth 
Plan and it com-   pleted its final state in 
March, 1974. Under this scheme, again out of 
an outlay of Rs. 342.74 crores an expenditure 
of Rs. 125.45 crores was incurred   resulting 
in the creation cf 3.153 lakhs man days of 
employment till the end    of March, 1974. 

Then,  Sir, under    the    programme for   the   
educated   unemployed,   implemented by various 
Central Ministries   through   the   States   and   
Union Territories,   the   schemes   relating   to 
expansion and    improvement in       the quality of 
primary education, financial assistance to small 
entrepreneurs for self-employment   service,   
rural   engineering surveys   agro-service centres, 
expansion   of   consumer   co-operative stores, 
investagation of road projects, design of units for 
rural water supply^ etc.    were taken no. On the 
basis of report, a sum of about Rs. 93 crores was 
spent and about 71,000 additional jobs were 
created up to the end of March,  1974.    This  
programme com-    • pleted its final stage in 
March,  1974. Then,   during   1972-73,    another    
programme,  a   special  employment     pro-
gramme,   involving  Rs.   27   crores  for States 
and Union Territories was intro. ducefl  on  the  
understanding  that  the States  would  mobilize  
additional    resources to an equal extent. This was 
a significant step.   For the first time the State 
Governments began to be involved in a significant 
manner in evolving employment  programmes  
that  would lead to the creation of productivity as 
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well as    growth    of    se!f-employ merit 
Under  this  programme,   which  completed its 
final phase in March, 1974, against an outlay 
of Rs. 50 crores, an expenditure   of   about   
69   crores   of rupees was incurred resulting in 
the creation of about 3.80 lakh jobs and 384 
lakh man-days of employment till the end of 
March, 1974.   Sir, a further boost to the 
efforts towards employment   generation   has   
been   provided during     1973-74.       
Recognizing     the need to further augment 
employment generation,  particularly  for the  
educated  unemployed, it was decided to 
undertake   a   new   programme   called half  a  
million  jobs'  programme     For this    
programme,     an     allocation    of Rs. 100 
crore was made in the Central budget for 1973-
74 with the object of finding   new  job  
opportunities  for  a minimum  of  5  lakh  
educated     job-seekers during the year 
through coordinated   efforts  by  the   States  
and the   Union   Territories.     Under   this 
programme,   a   sum   of  Rs.   53   crores was 
released to the States and Union 
Territories/through   Central  Ministries against 
which an expenditure of Rs. 50 crores    was     
reported     resulting     in employment   to   
3.34  lakh  persons  up to the end of March, 
1974.   Then, Sir. the strategy of development 
as envisaged in the Fifth Plan Document has 
been designed to meet the three-pronged 
challenges  of   poverty,  inequality  and 
unemployment.    Redistributive growth is a 
major objective of the Fifth Plan and   to   
attain  this  objective,  employment  would  be 
an  important vehicle. During the Fifih Plan, 
bulic of employment opportunities both  in  
rural and urban sectors will be created through 
the implementation of various Central 
programmes.    In addition, an employment   
promotion   programme   with   a thrust  on  
self-employment  has  been taken up during 
the year 1974-75 with a   Central  budget 
provision  of  Rs.  40 crores. 

So. Sir, all possible steps are thus being- 
taken to promote employment opportunities 
in the     country to   the 

maximum extent con sly tent with the 
availability of the resources with due regard 
to the need for laying foundation for a 
sustained long-term growlh. As emphasised 
earlier, one of the objectives of all our plans is 
to enlarge opportunities for employment and 
it is through efficient and effective imple-
mentation of the plans that we can make a 
dent on the problem of unemployment. 
However, in the present context of economic 
development of the country and considering 
the present capacity of the economy to char 
nelise resources for development. th<~ object 
of full employment will have to be kept as a 
somewhat long-term goal towards which the 
economy has to move in the coming years. 

SHRI RAJNARAIN (Ultar Pradesh): 

 

SHRI BALGOVIND VERMA: Sir, I am 
giving all these facts and figures because this 
is a very important topic. It has been raised 
over and over again in this House and also in 
the other House. I do not want you to have 
any doubt in the matter that the Government 
is not doing everything possible towards 
solving the problem of unemployment. 

Sir, it may be pointed out that even if we 
were to include in the fundamental rights the 
right to employment also, it will remain a 
mere exhortation, for there can be no right 
without a remedy. More affluent societies 
seek to give substance to this right by 
providing for unemployment insurance and 
unemployment relief as well a? old-age 
pensions. In vjew of the present stage of the 
development of our economy, we shall be 
raising false hope amongst our citizens if we 
merely 
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enshrine the right without providing the 
necessary wherewithals for their fulfilment. 

As regards  the suggestion  that  unemployment  
allowance should be paid to every citizen who 
is above 18 years of age, in the event of his 
failure to procure employment,  it  will not,  
perhaps,  be  a  practicable  proposition  in the 
present stage of the economy. From the 
Financial Memorandum  it will be seen that it 
has been admitted that it is not    possible, in    
the    absence    of authoritative figures of 
unemployment, to work out the exact estimate 
of the recurring  expenditure  on   account    of 
unemployment allowance to he paid to those 
citizens who fail to procure any employment  
for  themselves.     It    has further been stated 
that the annual recurring expenditure on this 
account is not likely to exceed Rs.  6:1 crores  
so far as the Central Government is concerned.   
Even an approximate estimate of the  amount to  
be incurred by the State Governments on this  
account is not   possible.     In   other   words,   
even if it is possible to provide for payment of 
unemployment  allowance    to  registered 
work-seekers in all States which is very much 
an understatement of the total unemployment in 
the country, the financial implications \v>uld 
nivi    into several hundred crores of rupees.    
In view of the resources position of both the 
Central and the State Governments, it may not 
be possible to undertake any additional   
financial    burden    on    this account.    
Moreover,  the  resources    at our disposal  
should be  invested  in  a productive manner to 
create sustained employment  rather  than  be    
frittered away   in   giving  debts  to  ihe    
youth. In fact, the conditions in India, where a  
large number of people  are joining the  labour   
market   every   year   as   a result of faster 
growth of labour force, are different from those 
in the developed countries where only frictional 
unemployment exists and the aim is   to provide   
unemployment   insurance   for the entire    
working population. 

Incidentally, Sir, the Committee on 
Unemployment has also considered the 

question  of granting    unemployment 
allowance.    They have felt   that   the grant of 
such an allowance would call for the 
mobilisation of  substantial  resources which 
would raise very large issues,   such   as,  
determination   of  the criteria   for  giving   
such    relief,    the quantum and    duration of    
relief    to each person, the necessary 
administrative   and   organisational   
arrangement for the satisfactory operation    of    
the scheme, the inflationary pressures that are 
likely  to  arise, etc.    Further the operation of 
such a scheme in a country-having   a   
preponderance  oi   household workers and with 
a little over 70 per cent  of  the  population  
depending  on agriculture  which,  in  turn,  is  
subject to vicissitudes of weather, would pre-
sent very difficult problems.    Besides that it 
leaves great scope for mal-prac. tices and 
generating an attitude of inability to make any 
effort for seeking work. 

However, insurance against loss of 
employment can be considered at a future date 
as suggested by the Committee on 
Unemployment. Sir, in the light of the efforts 
already made and being continued in terms of 
creating more and more employment oppor-
tunities as stated in the foregoing paragraphs 
and in view of the uncertain financial 
implications involved in the proposed 
amendment it is felt that such a' proposition 
cannot be considered as being practicable at 
the present stage of economy. In view of the 
facts stated, Sir, as well as the efforts made by 
the Government to give effect to thf1 
provisions of article 39 of the Constitution, I 
request the hon. Member, Shri Yadavji, to 
withdraw the Bill. 

DR. K. MATHEW KURIAN (Kerala): Mr. 
Vire.Chairman, Sir, after hearing the long 
speech of Shri Balgovind Verma, the Deputy 
Minister, I remember the old saying, i.e., bis 
speech is like the bikini because, like the 
bikini, lots of things are revealed but the most 
important things are concealed. Sir, the 
Deputy Minis ter read out the whole list of 
schemes which the Government had been in- 
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troducing, like the rural works schemes. Cash 
programmes, half-a-million jobs schemes and 
the whole plethora of schemes but he has deli-
berately concealed the most important thing, 
namely, despite all these efforts by the 
Government, unemployment has been 
continuously rising ever since the First Five 
Year Plan. If in the beginning of the First Five 
Year Plan unemployment total'ed 33 lakhs, 
now it is anywhere near 400 lakhs r'us 30 per 
cent of the population who are in a state of 
disguised unemployment. Unemployment 
problem is continuously getting aggravated 
despite all the crash programmes, despite all 
the rural works programmes that have been 
undertaken so far. I am tempted to say this 
because Mr. Balgovind Verma has 
deliberately used the details of the various 
schemes of the Government only to conceal 
the main point that the Government has utterly 
failed to solve the proolem of unemployment. 
Whatever they have done has been a drop in 
the ocean and the unemployment problem 
continues to be aggravated. You may be 
putting a few crores of rupees here and there 
in the name of solving unemployment problem 
but in fact, whatever money you have put in 
the unemployment schemes has been frittered 
away by private hungry contractors, by 
political workers of the ruling party at the 
local level. They have been misusing the funds 
rather than creating assets. I would like the 
hon. Minister, for example, to tell the House, 
out of the total investments you have made for 
the crash programme, for the rural works 
programmes and s°, how much percentage of 
the total outlay has been spent on reproducible 
assets? Government will not be able to give 
the figure because like the figures for un-
employment. Government refuses to collect 
figures regarding reproducible assets. How 
much of the total outlay on employment 
schemes has been spent on reproducible 
assets, creating employment of a permanent 
nature? In fact, a large proportion of the 
money has beer spent on investments which 
create only temporary jobs and the  man-days  
that have been  added 

to the total employment figures are only 
temporary in nature, even if they are real. Mr. 
Vice-Chairman. Sir, the hon. Deputy Minister 
said that the proposal of the Mover of this 
Bill, namely, in case Government is unable to 
provide employment, it is duty bound to pay 
unemployment allowance, cannot be accepted. 
The main reason put forward by the hon. 
Deputy Minister is that investment should be 
used in productive schemes and not for giving 
doles. That was one of his arguments. He said 
that because of the resource position, the 
Government could not utilize their limited 
resources for unemployment allowance 
because the implications would be too large—
large amounts of money will be needed for 
such a scheme. He also said in his 
characteristic fashion that if unemployment 
allowance is given, it will add to the 
inflationary pressure. I fail to understand his 
logic because unemployment allowance can 
add to inflationary pressure only in a situation 
where Such resources have been created by 
deficit financing, or in a situation where un-
employment allowance is given without 
commensurate development activity. It is true 
that in a period of inflation, in a period of 
economic stagnation as we are having today, 
any disbursement of money from deficit 
financing will add to inflation. The mover of 
the motion or anybody else did not demand 
such an allowance to be distributed. We 
demand that while the economic crisis should 
be solved by changing the economic policies 
of the Government, the Government is duty 
bound to give un-empolyment allowance in 
case the Government fails to provide gainful 
employment to the people, particularly the 
working people. 

The Deputy Minister spent a lot of time hi 
enumerating the steps that Government have 
taken. For example, the Bhagwati 
Committee's interim report was submitted, 
earlier an inter-Ministerial group was 
submitted, and the final report was submitted 
in 
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May, 1973.   Then another inter-Ministerial 
group was formed by the Planning  Commission.  
They      deliberated •and submitted a report after 
a number of years.      Interim reports, final 
reports, inter-Ministerial groups     reports and 
reports galore, but no    lotion.     Why is that 
despite the Dant-wala    Committee's    
recommendations, •concrete figures have not 
been     collected regarding  unemployment?  Be-
cause the Government knows that if the practice 
of making estimate     of our  unemployment   
which  was  there till the end of the Third Plan    
was continued, people would rise in revolt 
because this Government is incapable of     
providing gainful      employment. Plan after 
Plan, year after year,    the additional labour force 
coming to the labour market has been much 
larger than the additional employment generated 
by all the crash      programmes and special     
programmes taken     together.  Let  the  Minister  
have      the courage to contrtdict me.    Is the Mi-
nister  prepared   to   assert    that    the new jobs 
created every year is equal to or more than the 
additional      labour force?   He would not be 
able to say that.     In fact, every year     since 
1951, every year since India got    independence,    
the-   additional      labour force coming to the 
market has   been much larger than the creation 
of new jobs   in   that  p;-vticulnr      accounting 
year, and as a r su't there has been a  net   
addition  to   the      unemployed army of people 
in this country. Therefore,   the  Government      
cannot  take shelter under the lack of precise 
data. Whatever  the  Government  has  done has  
been  a  drop   in  the  ocean,   and they have 
been unable to provide even jobs  for  the  
additional labour force, not to speak of wiping 
off the backlog  of unemployment      created  
ever since the First Plan. In the beginning of the 
First Plan, as I said, according to Government 
estimates, total      unemployment was 33 lakhs. 
By 1970, it went up to 200 lakhs of totally 
unemployed people. According to rough esti-
mates, it will be .anywhere around 400 lakhs 
today.     The most     disturbing 

fact is that during the period of development,    
so-called      development—I have  got   figures  
for   1959—65--while the ex-factory value of 
output increased by 168 per cent, during the 
period, employment      increased  only 37  per 
cent.     It is not true that production did not 
increase.   The overall production has 
increased. During the period 1959—66, the ex-
factory value of output increased by 168 per 
cent,      but employment increased only by 37 
per cent.   The main reason is that while in 
some sectors, industrialisation      is taking 
place,  in  a large number    of other  sectors,   
de-industrialisation     is taking place.    This is 
the crux of the matter.   While   the   
Government   provides some new jobs through      
some scheme or the other, in a number of other 
sectors the industries are stagnating, factories 
are closing down and new problems of 
unemployment    are created.   Small-scale  
industries      and middle sector industries are 
languishing because of the cut-throat competi-
tion from the big business houses. 

During  the period  of  garibi  hatao, 1969-70 
onwards Government has been giving  
increasing  number  of  licences to the big 
monopoly houses. In 1971, 35 new licences 
were given to the top 20  companies.  In  the  
third  year    of garibi hatao Government gave 
111 licences to the top 20 business houses. If 
this is the policy of supporting big monopoly 
houses on the one hand, naturally on the other 
side, small-scale sector and medium-scale 
sector must languish. Private industries are 
being closed down. Employment, for example,  
in the coir industry in      Kerala coast has gone 
down from   10,000    in the factory sector 
some 10 or 15 years ago to 3,000 today. Even 
in the primary sector, machines have been in-
troduced for, the beating of the retted husk in 
yarn production and in factories,  as a result of 
which there      is large-scale    unemployment.      
In    the-rural areas of the country, due *t the 
so-called green revolution *X>"licy      of 
tractorisation      and       mechanisation, large-
scale jobs have: been denied   to 
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traditional Harijan labour. The figures 
show that additional employment has not 
been created. There has been an 
explosive situation because the traditional 
farm labour has been replaced by new 
labour brought from dry areas. Therefore, 
even when figures show some 
employment opportunities having been 
created, the traditional Harijan labour is 
being replaced by relatively trained 
technical labour brought from the dry 
areas. Computers are used in the L.I.C., 
in the Kailways and in various agencies 
where the middle class employees were 
employed and had some opportunities for 
promotions. Today there is stagnation 
and retrenchment due to increasing use of 
computerisation in the various factories 
and offices. The Government does not 
stand in the way because the Government 
represents certain class interests of the 
big business and landlords who would 
like to have ,a larger share of the value of 
output created in a given year and reduce 
the share which goes to those who work 
manually and mentally and those who get 
wages, salaries and allowances. Accor-
ding to the latest figures given to 
Parliament the other day, the share of 
wages and salaries in the total value 
added has decreased from about 55 per 
cent to something like 25 per cent today. 
Every year, the value which goes to the 
working people, is; being taken away 
from them and passed on to the hands of 
the top 5 per cent of the population who 
have title to property. This is the crux of 
the matter. 

I would like to say that in the process 
of capitalist industrialisation, it is in the 
interests of the big capitalists to keep a 
reserved army of unemployed. Shri 
Balgovind Verma might give a whole list 
of the schemes which the Government is 
implementing but there is a bigger 
Government which is the Government of 
big landlords and capitalists who are con-
trolling this political Government and 
according to that economic Government, 
reserved army of unemployed ii 
necessary to depress the wages of the 
people.      They     deliberately keep a 
2198  RS.—7. 

large army of unemployed because that 
suits them. They can repress the wages, 
defeat the trade union movement and 
divide and rule. And, the hon. Minister 
says that in the Fifth Plan, a high priority 
has been given for solving 
unemployment. Where is that high 
priority in the Fifth Plan, I would like to 
ask. In the Fifth Plan, there is the 
statement that income will be transferred 
from the top 30 per cent of the people to 
the lower 30 per cent, from the top 3 
deciles to the lowest 3 deciles. Such a 
transfer cannot take place. For instance, 
are they prepared to take over the entire 
monopoly houses without compensation? 
Are they prepared to nationalise the 
entire foreign private sector, including 
the drug industry, the plantations, and so 
on? Are they prepared to take over the 
entire marketable surplus of the landlords 
and the rich 4 P.M. 
peasants? They are not prepared for such 
concrete policy changes which are 
required in order to see that the capitalist 
path of development is reversed and this 
huge army of unemployment can be 
reduced. I must say despite all the long 
catalogue of schemes narrated by the 
Minister, the hard fact remains, the real 
fact remains that unemployment is 
fearfully increasing, in spite of all 
professions to the contrary. Therefore, I 
suggest that if this discredited 
Government is unable to solve the 
unemployment problem, they should at 
least show some small mercy by giving 
an unemployment allowance to the lakhs 
and lakhs of people, including the 
educated unemployed, who are today 
suffering because of a lack of gainful 
employment opportunities. 

SHRI S. W. DHABE (Maharashtra): 
Mr. Vice-Chairman, Sir, the Bill under 
discussion relates to a very important 
question, namely, guarantee of 
employment and if there is no guarantee 
of employment, people should be given 
some unemployment allowance. 
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The    Vice-Chairman    (Shri   V.    B. 

Raju)  in the Chair. 

The argument was made just now as if 
there is only one path available to this 
country, i.e., to follow the communist 
regime or communist policy followed 
either by China or another country. The 
stock argument has been made against the 
establishment for every type of problem 
which has arisen iri this country. Those 
countries which are saying that their 
unemployment problem is solved by their 
philosophy are all of not one philosophy. 
Russia is a socialist country. But China is 
the only Socialist country which says that 
when it enters into an agreement with 
America, it is a useful agreement, but if 
Russia enters into an agreement with 
America, it becomes a conspiracy. The 
days of 'isms' are over. Democracy is a 
way of life and democracy and socialism 
can go together. It is a big experiment 
made in this land. Democracy alone 
guarantees that people have the right to 
work and also the right to go on strike. 
Those who talk here about employment 
look to those countries which have 
accepted social discipline and they have 
done away with strike. Not a single 
instance they can point out where strike 
has taken place in the communist 
countries. If they go on strike they will 
have to go to prison. Those who talk of 
guarantee of employment should know 
that it can come only through industrial 
peace and by the generation of more 
employment. In the ILO's slogan it is 
called increasing the economic cake and 
then distributing it. On the other hand, 
regarding the industries which we have 
got, those who talk so much here about 
employment and welfare of labour in 
season and out of season, have asked the 
public sector workers to go on strike even 
on flimsy grounds or because of trade 
union rivalry. I feel that only by gua-
ranteeing industrial peace we can solve 
the unemployment problem. If We 
strengthen the new industries coming up 
in the public sector, which every* ->dy is 
duty bound to make it a 

success, many problems relating to 
unemployment will be solved. The 
unemployment problem is all-pervading 
and it is a fact that the Bhagawati 
Committee has said that it is increasing. It 
is really a source of worry in our country; 
but how can it be solved? It can be solved 
if all people and all parties join together for 
economic development. Economic 
development should become a subject 
above party politics and if industrial peace 
is ensured, there will be increased econo-
mic activity. There are some problems. One 
reason why employment is not given to 
more people, as rightly the Deputy Labour 
Minister said in his speech, it is a question 
of resources and it is a question of finding 
more money. There is the question of 
having more infra-structure in the industry. 
Everybody in this land is interested in 
generating more employment for the 
people. Therefore, if we look at the picture, 
the time has come when the organised 
sector, of which Dr. Kurian is a very great 
ex. ponent, should come forward and make 
sacrifices for the people who are not 
organised and who are not getting paid. A 
large number of rural labour today is 
unorganised, they have no trade union; 
they have no organised strength; their 
wages are poor. Many of them have no 
employment; they have only sometimes 
seasonal employment for eight or ten 
monthi. Nobody gets provident fund or 
gratuity. I have been in the trade union 
movement for a long time. I aay, the time 
has come when the organised sector should 
make sacrifices and see that generation of 
employment is made possible in the rural 
sector. In ca« > the scheme is implemented 
for every man to get a Job, one of the 
things which I would suggest is to extent 
the scheme of job guarantee, Of em-
ployment, to the rural people also is done 
in Maharashtra where all the parties 
including the opposition have combined, 
and they all have agreed on a levy, a tax, 
for combating unemployment, and Rs. 25 
crores are being raised this year, so, that 
every able-bodied person in the rural area 
can he given a job. That scheme is very 
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important. Not only the organised sector 
should be ready to make sacrifices, but they 
were also ready to give tax for the 
unemployment levy. If this scheme is 
accepted, it will be necessary for the 
organised sector to come forward to 
contribute to this unemployment levy which 
can be Rs. 2 from the management and Re. 1 
from the State Government, and a large 
unemployment fund can be created, which 
can be used for the eradication of 
unemployment. 

Coming to the Bhagwati Committee, it is 
essential that we create more emphasis on a 
duty-oriented society. Today, more emphasis 
is laid on the public sector. People do not 
worry whether their action is going to make 
the society at large comfortable. We have 
seen—there have been instances of strikes, 
where a large number of people were asked to 
go on strike —politically-motivated strike—
because of which the loss to the society was 
very great, and nothing was achieved. A great 
number of man-days was lost. It is necessary 
that the trade unions should make it a point to 
see that there are no man-days lost and that 
the movement ia canalised in such a way that 
industrial peace is maintained. If this is 
accepted in principle, then we may be able to 
give employment to every person and it is 
essential that some sort of guidelines are 
accepted by the society. 

One question which was rightly raised by 
the previous speaker is about the small-scale 
industries, and their problem * very 
important. Today small-scale industries are 
suffering. On the one hand, we are generating 
more power and on the other hand we are 
having power shedding •lao. At Faridabad, the 
small-scale industries have been closed and 
the workers have been laid off. It is hap-
pening. It is happening in many parts of the 
country. In my State it is 25 to 40 per cent of 
electricity cut; in Tamil Nadu and other States 
it Js atill more.  I feel that it is very es- 

sential that this load-shedding business is 
stopped, and the Labour Ministry should 
share the responsibility for this. This load-
shedding business has been the greatest source 
of unemployment so fai as a large number of 
small-scale industries and labour-intensive 
industries are concerned. I wish to take the 
opportunity to appeal to the Ministry to see 
that the power supply is made available. They 
should also see that there is no load-shedding. 
They should see that at least the small and the 
rural sectors and the labour-intensive 
industries are enabled to get a proper supply 
of electricity. 

It is really strange that in our country the 
only guarantee of bread is when the man is in 
prison; outside, he has no guarantee of bread 
or no guarantee of employment. In this res-
pect our Constitution lacks a very important 
provision about the guarantee of employment. 
I, therefore, congratulate Mr. Yadav for 
bringing kis amendment. In fact, it should be 
our duty to see that the people who are able-
bodied, who are young, who are educated get 
employment. If we do not solve this problem 
we are sitting on the verge of a volcano. Any 
time anything can happen because according 
to the old Sanskrit proverb: 

 
If the unemployment problem is not solved, if 
the people are not given proper jobs at proper 
time the situation becomes very much 
explosive. It is really a tragedy of our 
planning that with more and more planning 
we are having more and more unemployment. 
Therefore there must be specific targets fixed. 
Some years back it was stated that five lakhs 
educated people will be given job every year. 
Till now that targets has not been fulfilled. 
Therefore, I wholeheartedly support the 
motion of Mr. Yadav. It will be a guarantee 
not only for larger employment but will be 
also a statutory obligation on the Government 
to have such a scheme for all the unemploy-
eds. 
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Again, I wouid like to say that we are 

on trial. Democracy is a way of life. It 
does not work merely by legal or judicial 
decisions. Democracy is a way of life 
which we have accepted and it is being 
repeatedly asked whether it is not the 
duty of the society and the Government 
to see that the unemployed people and the 
youth get jobs. It is a very unhappy 
picture that well qualified engineers also 
have to run from place to place for 
getting jobs. In the Universities when a 
Lecturer's post is advertised there are 
300-400 applications for a single post. 
Therefore, in order to solve the question 
of unemployment we will have to follow 
certain definite principles. First, I would 
suggest that there must be some scheme 
all over India to guarantee jobs in the 
rural area. In fact, there is no rural 
welfare board for these people. The 
thinking is only for the industrial worker. 
For the rural worker there is no social 
security scheme. We all know that is the 
main factor for economic development. 

My next suggestion is that there should 
be continuous supply of electricity and 
raw material for the small scale industries 
which create large employment so that 
they get expanded and provide more 
employment. 

Lastly, it is the duty of the trade unions 
to see that people who are not employed 
also get employment by their own effort. 
And for that purpose I suggest 
unemployment levies may be considered 
by the Government for the people who 
are in the organised sector. Some money 
from their salaries should be sacrificed 
by them so that people who are without 
jobs, who are starving, whose life is 
miserable get some jobs and their life is 
made tolerable by their efforts 

 

THE VICE-CHAIRMAN (SHRI V.B. 
RAJU): The question is, we have one 
speaker from each party, and one 
Member from your party has already 
spoken. 
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THE  VICE-CHAIRMAN   (SHRI  V. B. 

RAJU): Mr. 

THE MINISTER OF LABOUR (SHRI K. 
V. RAGHUNATHA REDDY): Mr. Vice-
Chairman, Sir, Shri Shyam Lai Yadav, the 
mover of this Bill, has propounded the idea of 
creating an enforceable right for employment 
or in th* alternative to have unemployment 
benefits or allowance, whatever the name may 
be. He has proposed to include this in Chapter 
3 of the Constitution of India. He obviously 
means that this must be an enforceable right 
and not a directive principle of the 
Constitution. In other words, the consequence 
of this would be that in case a person is 
unemployed or is not in any job, he will have 
the right to go 2198 RS.—8. 

to the High CoUrt or the Supreme Court and 
invoke Article 226 or Aiticle 32 for a direction 
to the Government or to the authorities 
concerned. In the absence of that, the 
Government is bound to provide the necessary 
employment relief in such cases. This is, in 
essence, the purpose of this amendment that 
has been sought to be moved by Shri Yadav. 
While I commend the intention and the 
objective behind this Constitutional 
Amendment Bill, I have to dissent painfully 
and dutifully froni this in view of the fact that 
having taken into account the economic reali-
ties of the present situation, however desirable 
it may be, it is not easy to achieve this object. 
Therefore, to enshrine in the Constitution of 
India, specially as an enforceable right, a right 
which cannot be enforced by any court of 
law—through the direction may be there, the 
direction cannot be implemented in the 
present economic situation of the country—
will not b* proper and wise. It will not be 
proper and wise to include such fundamental 
rights which, in effect, cannot be enforced 
having regard to the present historic and 
economic situation of the country. This aspect 
I would like the hon. Member to keep in mind 
before he considers further moving in the 
matter. 

DR. K. MATHEW KURIAN: It is a 
confession of failure. 

SHRI K. V. RAGHUNATHA RED-DY: 
Many points have been made in this House 
by several hon. Members. . 

SHRI G. LAKSHMANAN (Tamil Nadu): 
He says that it cannot be Implemented in the 
present situation. After 1976, it will be 
implemented. 

SHRI K. V. RAGHUNATHA RED-DY: 
For the time being, it cannot be implemented. 
My hon. friend from Tamil Nadu need not be 
in such a hurry because I am fully acquainted 
with the facts and the situation in Tamil Nadu 
also. Therefore, .1 do not think   he   should   
unnecessarily   raise 

THE VICE-CHAIRMAN: 280 crores or 
280 lakhs. 
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[Shri K. V. Raghuratha Reddy] 
any question of controversy here because I 
also know the place. I hope he would observe 
sufficient restraint on himself. As far as many 
points that have been raised in this House by 
various hon. Members are concerned my 
distinguished colleague, Shri Balgovind 
Verma, in a very brilliant exposition of the 
subject had answered most of the points. 
Though my intervention may not be necessary 
at all for the purpose of answering these 
questions, for the benefit of the House and my 
hon. friends, I thought I should intervene  in  
this matter. 

Dr. Mathew Kurian, with his distinct 
understanding of economic theory and 
practice—with less of practice and more of 
theory—had come forward with a number of 
suggestions which we are fully aware, and we 
need not at this stage of our life learn the 
economic theories however eminent Dr. 
Kurian might be. 

DR. K. MATHEW KURIAN: How about 
your practice? How long will it take and how 
many Plans do you require to make the entire 
population unemployed? Please give the facts 
if not the theory. 

SHRI K. V. RAGHUNATHA REDDY; I 
think in his next doctorol dissertation, Dr. 
Mathew Kurian may attempt on this subject 
for the benefit of this House and for the 
benefit of the people of India. And we on our 
part would concentrate on finding out ways 
and means of finding fuller and full em-
ployment, and Dr. Kurian may find out ways 
and means of how to ynemploy even 
employed persons. 

DR. K. MATHEW KURIAN: You have 
already done it in practice. 

SHRI K. V. RAGHUNATHA REDDY: 
But I dont want to enter into this controversy, 
Sir. 

The problem of unemployment ,i£ I may 
say with great respect, Sir, is not merely a 
problem that confronts our country but it is 
also a global problem 

having regard to the present economic crisis. 
Even in a country like America to which 
many people look forward in terms of 
affluence and in terms of satisfying their own 
aspirations, the unemployment has gone up 
now by nearly 8.2 per cent of the population. 
And even in England, the unemployment 
problem is a growing phenomenon. Even in 
West Germany, it is also like that. Except in 
the socialist countries where the 
unemployment problem has completely 
vanished, in the entire capitalist system, the 
unemployment problem is growing along 
with prices. It looks as if the entire capitalist 
system in the world is in a state of crisis. 
Therefore, no useful purpose would be served 
by going in for analogies because the 
analogies prove worse than the facts which 
are being stated here. 

Therefore, Sir, as far as our situation ig 
concerned, as my friend, Mr. Balgovind 
Verma has stated, every step is being taken by 
the Government for the purpose of meeting 
this enormous problem of unemployment, 
having regard to the magnitude of the popula-
tion of this country and the- growing 
population of this country. And then, Sir, as 
far as the population of the world is 
concerned, it is said that in the next 30 years, 
there will be a doubling of the world's 
population another world on the top of this 
with equal numbers, demands and hopes. 
There was a conference of the Itading world 
economists in Mexico recently under the 
auspices of the UNCTAD, which is an agency 
of the UNO. Economists who belonged to 
various schools of thought with differing ap-
proaches to the world problems have met and 
discussed various things, including the 
problem of economic crisis and 
unemployment. It has also been pointed out 
by some of the hon. Members, though not 
clearly. They had also made a reference to this 
thing. They said: To this day, at least, three 
quarters of the world's income, investment, 
services, almost all the world's research, are in 
the hands of one quarter  bf   its   people.     
This   is   the 
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totality of the global situation that is existing 
in this world and it wouW be unfair for any 
hon. Member to say that the Government, in 
this context of the world economic situation, 
is not taking sufficient steps for the purpose 
of economic development and for providing 
opportunities for employment The 
Government have been attacked and it has 
been said by Shri Rajnarain that the Congress-
men feel that British imperialism did better 
for the country. I do not know, Sir, whether 
you have come acrosa a book called "insult to 
Dictionary". This book seems to have become 
outdated and Shri Rajnarain seems to be 
bringing out a new edition of this book. I do 
not want to interfere and let him have this 
benefit of doing this job. 

Sir, according to the provisional data 
available, the percentage increase in 
employment in the public sector has been 
much more than that in the private sector. 
Notwithstanding the claims that were made 
by the private sector and its exponents in this 
House, it must be realised that it is the public 
sector that has made a tremendous advance in 
terms of providing necessary employment 
potential and also employment opportunities. 
A comparison of employment figures in 
resoect of organised sector for March 1072. 
March 1973 and March 1974 shows that 
while during 1972-73 the rate of employment 
in the public sector went up by 5.9 per cent, 
the increase in the private sector was only 1.1 
per cent. Again, during 1973-74, while the 
public sector employment went up by 4.3 per 
cent, there was tragically a decrease in 
employment in the private sector by 1.1 per 
cent. Thus it will be seen that the public 
sector had shown a commendable increase 
both in terms of numbers as well as 
employment opportunities. 

So, Sir, while the Government is making 
every effort to provide necessary 
opportunities for the purpose of providing 
employment and increasing employment 
opportunities for both the 

educated as well as those in the rural areas  
and   however  desirable  it may be, it would 
be impossible to achieve such an objective as 
Shri Shyam   Lai Yadav has put in his Motion 
Dy way of a statue Sir, it ultimately   depends 
upon   the   social   and   economic     pro-
cesses through which the country has to go 
which will finally lead us to the goal  of  full 
employment,   and,  it  depends, not to  a  
small extent, on  the rate of economic growth 
and the total population.    So, Sir, while this 
House certainly would appreciate the motive, 
the objective and the intention of the Mover of 
this Bill to move it for acceptance by this 
House, we would all pray that in not too 
distant a future this House would have the 
opportunity to accept such a Bill which would 
ei>~ shrine  in  the   Constitution  an  articl* 
providing for  the  right  to  work  and the right 
to  peaceful living and    the right of having 
proper economic means for living.    I hope 
that it will not be in the distant future    and 
that in    it can  be visualised  in  the near 
future itself and let us all await with anxiety, 
expectation and inspiration for such a day to 
come. 

So, Sir, may I in all humility request the 
hon. Member to consider the desirability of 
withdrawal of this Bill, instead of putting it to 
vote, so that the sentiments may remain as 
have been expressed. 

Thank you, Sir. 

DR. K. MATHEW KURIAN: Does it 
mean only sentiments and no solution to the 
problem of unemployment? 
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The Bill was, by leave, wihdravjn, 

m 1   — 

THE       CONSTITUTION        (AMEND 
MENT) BILL, 1971  (TO AMEND 

ARTICLES 124 AND 217) 

SHRI BUUPESH GUPTA (West Bengal): 
Sir, 1 beg to move: 

"That the Bill further to amend the 
Constitution of India, be taken into 
consideration." 

Sir, this Bill provides for the appointment 
of the judges of the Supreme Cour not by the 
President on the advice of the Government 
but on the basis of advice of a panel approved 
by Parliament, and in the case of High Court 
judges the panel should be approved by the 
Legislative Assembly of the State concerned. 
This is the fir.;t part of the Bill. 

The second part of the Bill provides that in 
the case of a judge of tlie Supreme Court, it 
will be open to the 


